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FINAL ORDER NO.   62599/2018 

 

Per : Ashok Jindal 

 
 The appellant is in appeal against the impugned order, wherein 

the demand of service tax has been confirmed under the category of 

‘Management, Maintenance or Repair Service’ for the activity of repair 

of roads. 

2. Heard the parties. 
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3. Considering the fact that as per Section 97 of the Finance Act, 

2012, the activity of management, maintenance or repair of roads 

has been exempted from Service Tax w.e.f. 16.06.2005 to 

26.07.2009, whereas period in dispute is 2006-07; therefore we hold 

that the appellant is not required to pay service tax under the 

category of ‘Management, Maintenance or Repair Service’ as repair of 

roads is an exemption service. 

4. In view of the above, we do not find any merit in the impugned 

order and the same is set aside. 

5. In the result, the appeal is allowed with consequential relief, if 

any. 

(Dictated and pronounced in the court) 

 

(Devender Singh) 
Member (Technical) 

(Ashok Jindal) 
  Member (Judicial)  

 

 
RAS’ 


